"CERTIFICATE OF pr ;
: ~—==OF REGISTRAT 1qpm C
( See Pnle 5 ) T

( The Sorieties Pegistrating

(7entral act 23 nf ]_(;(,ACt' 1860 )

0)

REGISTERED Mo, 4/98

1t is certified that STATE AIDS CONTROL

ETY, UT OF DAMAN  AMND DIU, DAIMAN, has
500 TE

nis day been duly registered under the
thi

* %
ins neqgistration Act, 1860 ( CENTRAL

goyziet

o
jver under my hand this 7" day o
G =

1998.

July,

h i e

R, KISHORE )

( I:o
I/ L :‘ s ’ i - > S gi C :a‘r

jjead of notary
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ORANDUM OF ASsSocy ‘
wEH ATION g 0\

F gy 0,
of DAMAN AND DIU, DAMAY ATE AlDs ¢, C\

1. (a) Name of the S°Ciety

S
1ate AIDS Control_ S
DCiet}’ of ]laman & Diu
| 1] UT
i 1]

(b) Registered Offjce .

The Registered 0ffic

e of i
the Soclety shall be

gituated. at Directorate of Medy
1cal & H

ealth SerVicEs,

primary Health Centre,
' 396 220.

Moti Daman’ Daman

(c) Objectives

§. To prevent HIV transmission and to control its spread
aa.

ji. To reduce morbidity and mortality associated with HIV
infection.

iii. To reduce the adverse Social and Economic impact

resulting from HIV infection.
iv. To coordinate and strengthen STD/HIV/AIDS surveillance.

To provide technical support in HIV/AIDS prevention and

control to Government and Non-Governmental

organisations.

vi. To enhance the community awareness, specifically
jtude and practice of high risk groups.

Knowledge, Att

ucation materials for distribution

vii. To develop Health Ed '
: s working in AIDS prevention.

and adoption Dby agengie

e the activities of Non

integrat
o in AIDS control and

Viii.To channelis

i tions
Governmental organisa

prevention.

107
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1.

a)

b)

c)

i

IIT1 (a) The ApeX body ©

To Promote g,¢
et

encourage volunt
ar

. pp
infected and AIpg Patient
S

ort fq
r
. management of HIV

Programmes and Activitq
€s :

To strengthen
and modernise the blood b
ank so that

every unit of b .
o lood is screened for gy
Deficiency Virus before ErangEici man Immuno
n.

To strengthen Sexually Transimitted Disease clinics and
to coordinate Sexually Transmitted Disease

Surveillance.

To launch an intensive campaign about the preventive

aspects of STD/HIV infection.

e objectives state above.

Other activities related to th

f the Society is the Governing Body.
all consist of not more that

ning Body sh
rious bOdiESi

o £xom VA

The Gover Government,

c Health.

et o o and UNICEF or any central
h SerV1ces
Voluntary Healt L
tive .
Govt Ofganisation representd
ovt.
R o)

Scanned by CamScanner



The (EOVElwli

. n
following merﬁben Sy oo
g t

P s e e B he
1) gecretary (Health)“‘; ______
of Dama : i e
v " and pjy "Mance Secpo; ="~
retar _______

9) collector, Damap

3) collector, Diy

i
Ce Pregj dent
= Membg,

FA e

4) Member of Parliament "
» aman .
District * Diy -
id Panchayay Yenber
President
6) ] DMC| Daman - Me[nber

s 0, W
7) President, DM, Diu B Memherﬁ%’;

5) President,

g) President, Mahilg Mandal, p ~ Menbey

v Laman
g) Child Dev . M /
§ = elopment Project Officer,p e ;Mﬂ;‘&iu
10)President, LIONS Clyp 'Paman - Megher n/b%&;/{a/
11)President, IMA, Daman ™ Member _%d“‘;/ L“"L"&‘Oﬂ)

12)Dy. Director, Medical \Qg
& Health Serviceg - Member /:)’
13) Health Officer, Diu

rs
14) Director of Accounts /”ﬁl?
- Member "’{

15) State Project Officer (AIDS)/
Director, Medical & Health Services Member Secretary

c) The tenure of the Governing Body shall be five years.
The control of administration and management of the
affairs of the Society shall vest with the Governing
Body inaccordance with the rules and regulations of the

Society.

IV) List of Executive Committee Members :

____________________________________________________ Signature
__--___...__...._-—------'--"""_—_d-_‘-#---‘---:_;;esident
1) Secretary (Health) /Finance gecretary
d Diu
UT of Daman an _ yice President FoA—"
2) Collector, Daman _ Member

3) Collector, Diu

Member \J G '\M/

Jth Services
_ Menber Secretary

i {ea
4) py. Director, Medical & He
- ps)/ .
5) State Project officer ;ﬁh 1 viomn
Director, Medical & He

——

—————
e
-
-
———
——

6) Director of Accounts

L
———
-
- -——-d_-ﬂ--#

10 J { ]-Cf:':).
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R
i

g the undermgned ‘ -

state AIDS Contpp 3T degy A (éo
soclety Reglstratlolnsfclet Toug of Q\
ct

e e
—
—— -

-
——
‘‘‘‘‘
~———
-

-
-
il Y -
-
—~——
-

-
-------
-----

Sﬁcretariat Naaar Ha\reli! —

o raj K. Saxena,IAS Collector
. Daman Dlstrict

Vice- :
Daman, ¢President A

{ 0.P. Mishra Collector,
Diu District, Henbn
Diu.

shr

0. B. Hansraj Dy. Director, Member o /)
. Medical & Health Services,

Primary Health Centre,
Daman and Diu, Daman.

z i Secretary
; hya Director, ' Member \V‘f/
b M5 YRR Medical & Health Services/

State AIDS Programme officer
Daman and Diu, Daman

er 1o
pirector of Accounts, Trasurer

Shri D.M. Joshi Daman and Diu, Daman

[ L
s o S
e —————
- o
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R e ]

BYE“LAHS 5

Name of the S°Ciety

address

ices' |

Primary Healt

h Cent
i re
MOtl Dﬂman '

Daman 396 220,
;. Date of Starting A
ct
ual date of registration

4. Area of the Socj
lety Whole area of UT of
O Daman & Diu

5 (office) Working hour 9.30 AM to 5.130
: PM

1. Short Title :

These rules may be called the Rules of State AIDS
control Society, UT of Daman & Diu, Daman.

pate of commencement of the Society : From the date of

Registration.

2. Definition :

In these rules and Memorandum of Association

t or context otherwise requires :-

unless the subjec

2.1 Act means ngocieties Registration ACT e
] Body means "the governing Body of the 0

n . .

e Eotve tee menas "the Executive Committee of

ttee

2.3 Executive Commi

nd Diu".

the SocietY" jon of paman a

i 'nistfat .
Y AR UT of Daman & Dit:

t means
s control $

"State AID

2.4 Governmen ociety,
2.5 Society means

Daman''.

111 - o
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. . Aul.lloritli.t‘.ﬁ of the : -
- (T Ocl"lty ;

The authoritin

The G i f ¢
8) T8 Governing gyq,, the Soeyg, L
b) The Executive i 8hay be
mity
¢) Such other Lee
t
the Governing i les 4 nay |
Yy, ¢ congt
ituteq
by

o Rights, Powerg and Dutie .
8 of th
¢ Gover

ning Boqy .
i1 All pProperty, movaby N
Q‘

vest in the Governing B

4.2 The business and affgy
dirs

5 .3 he GO e i
ver n 141l 74 pOWerS and

proper for "
. the achievement of and furth
objectives of the Society erance of the

~

W. . .
. . .

powers and rights :-

4.4.1 To acquire by gifts, purchase, exchange, lease or
otherwise land, buildings or other immovable

properties together with all rights pertaining

thereto.

4.4.2 To prepare and execute detailed plans and proposals

for the establishment and de
on its

velopment of the Society

and for carrying administration and

managements.

, ant of money,
; o aid accept other BT

ive grants i
jons and contr

negotiable

4.4.3 To rece r cash,

gifts, donat
fees,

iputions in kind ©
other forms

nstruments,
Bank,

s such as World

securities,
National“

other source
of assistance from pell
UNICEF WHO Central and State Governm n
L] L] ;

112
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4

AIDS Control or
gani

o

internati )
10nal agengi Batlow
es

enter in tg i &
y a other 10 atiﬂnal 2
nd

eceivi ve
r Ng such ag; €meny al
Sistanee ar Odies 4
r n
Pr nEEmEHt 4
To impr . fe
A.bbl{:'\_.[ l'-'.‘-‘-i\ p Ove and rehcro‘ 'x'!-\‘ '{
ot e, v 2 Nl
é‘fl 5 services rel’ld er fee:‘\ ol \‘\'\\,u ;
€red by th S ang Eﬁ% Mg
. e 1"
deemed fit apg e S°°iety arges fol{mt: He
necE ¥ 0 4 he
[ r
sary g, o funds, o

gbjectives of
the g

To aprov
aj.s e and aqg
opt apq

financial Pre
8 Par
tatements of ac € annual rep
orts,

of th Count .
e body. Budget i S+ financia) estimat
requirements of the gocg Otment apg fin e
iety, ancial

4.4.6 To enter into agreement f
or
Society. and on.behalf of tphe

4.4.7 To sue and to be
sued and defe
nd all legal

proceedings on behalf of the Society

4.4.8 To make, sign and execute all such documents and
instruments as may be necessary for carrying on the

management of. the property or affairs of Society.

rm all such acts and do all such things as

4.4.9 To perfo
ement of the

y for the proper manag

irs of the Society-

may be necessar

properties and affa

4.4.10 To appoint auditors of the Society.

the managements of the

4.4.11 To make regulations for

affaris of the Soci

4.4.12 The Governin

powers and duties

Society-

113 e
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.% Heetiﬂg of the Govern;
e . 1ng B
Ody

h
® Governing Body

spECiinng the put-pOs
e for which the g
eeting is
proposed to

pe called i

7 Notice of the Meetings :-

Every meeting of the Gover
convened by notice issued under the hanzlzf body shall be
other Officer of the Society so authoris:d Secretary or any
notice calling for the meeting of the Gove::i::ehalf. Every
pbe issued to every member not less than ten da;i i::erhill
days before the day fixed for the meeting except in theeca::

of special meetings where notice shall be issued five days

pbefore the day fixed for the meeting.

8. Quorum :-

bers including the President

One third of the mem
r any

n shall consti
ning Body provi

of quorum a su

tute the quorum fo

present in perso
ded that if meeting is

meeting of the Gover
psequent meeting call

once adjourned for want
t be required for @

of the same agenda shall no

on the basis

quorum.

. —
.

9. Presiding officer

The Pres

preside at all th

absence of the Prééident'

In the absence of th

Scanned by CamScanner



the m?mberstpreSent
Sha

Pl N l
£0 preside over gy, 1 Chogg
. . meetin ] One \(7\
10. voting :- Wi themse)ye,
In cag
d-
me]‘ﬂbers on any matt lfference
' unde Opinj
T discygg °n amonggt -
e

inion
opinion of the majority io
n
Present 8 4 Meeting tp
e

8
hall PreVail.

11. Powers,

powers and functions

11.1  The Executi i
tive Committee shall be resp b
onsible to the

Governin
g Body for the efficient running of the

affairs of the Society.

11.2 To create, within the budget allotment, any post on

consolidated salary upto Rs.10,000/- (Rupees ten

thousand only) per month and appoint from time to

time such employees on such terms and conditions as
d to have for carryinsg out management and

it deeme
and

Creating posts
laries higher than

t with the Governing

affiars of the Society.

appointment
Rs.10,000/— per

to posts for sa
month will res
Body-

mendments to existing

WS including a
11.3 To propose Byela S e i
Byelaws for considerat1
ye
Governing Body-
he
repared py t
o Annual Report p pefore the
oo - approve a an to be placed
re .
Memberl secC Jogtion:
ing ody for jts ado?
Govern
115
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;1.5 Bpecial Finaney,, , ‘
Owerg ,

in the approved project

To sanctio
n jo
job consultancy services on renumeratio
n

basis of
more than Rupees Two lakhs anf Fift
thousand. S

1.6 pecisions on financial expenditure will be taken by
the Executive Committee, only if the Finance

Secretary of Administration of Daman & Diu (UT) or

his nominee attend the meeting and he has an

opportunity to express his views on the proposal. Any

proposal. for financial expenditure beyond the above
1 be placed pefore the Governing Body for

eral Meeting or E

limit shal
xtra-ordinary General

its Annual Gen
ase may pe for its approval.

Meeting 88 the ¢

i ‘mum of 8
11.7 The Executive Committee will have a maxi

(eight) members-

an delegate any of its

iy o - tary-
sons tO the Member gecre
functio
Committee :
12. Meeting of the Executive
ee t
dinarily ee
i Committe sha or . members g
™ ExeCUt n if necessd vy
= th re oft
¢ n
in three mO r}
10 11'6
P
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committee inel
udinp
E th
nstitute the quorum of s e President
e meeti PresG
ngs. nt shall

Approval
of th
e Ex
ned by circ ecut
optal ulation of propogag 1ve Committee can b
5 to its -
members.,

3, Tenture of the Executive Gomm
Mnittee :-

The tentur
e of
the Executive Committee shall
shall be

for 8 period of 5 (five) years

14. Mode of Election :

The out
going Executive Committee shall conduct the

£
jon for which a special meeting of the Governing Body

elect

be convenyed after due notice of ten days. In order to be

eligible for election tO the Executive Committee or as an
o be formally proposed by

office bearer, @ member will have t
he Society: Only those

and seconded by another member of T
eting shall exercise

tive Committee

on
clially convened me

ent at the spe

pres
franchise. The official members of the Execu
that is serial number 1 to 5, will be permanent members of

the Executive committee:-

15. Resignation -

h
Resignation of ¢t
d hall not
Committee shall Dbe tendered o the gociety 8P Zl e
e
tak ffect unti it has peen accept® on pehalf ©
ake effec
rning pody
Society DY the President of th Gove
earers :
16. Function of the ffice b
ffice pearers
rs O the ©
Th f nction and the powe
e
shall be 8% follows
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16.1 president :

16.1.2

16.1.3

are equal' th
e .
. President shali
casting vote. exercise his/her

16.1.4 The Presi
ident may direct the Member Secret
ary to

call a speci i
ial meeting at a short notice in ca f
emergency. o

16.1.5 The President shall be the sole and absolute
authority to judge the validity of the votes cast by

members at all Governing Body meetings and Executive

Committee meetings.

16.2 Vice President

| ident shall automatically excercise all

16.2.1 The Vvice-Pres
n the absence of the

the powers of the president i

President.

t Director :

16.3 Member SecretarY/PFOjeC

ponsibel for the

16.3.1 The grambit ; £ the affairs of the Society

f the Executive

co
subject to terms and o chief Executive of the
) ghall be
Committee: He
society:
f
ment ©f staff ©
respon51ble for managé ¢ i 11sciline
16.3.2 He shall be pall exere e contro .
shd ful
the society the S ciety (Both
loyees
over the emp
and Part"time) o o,iﬁ
118 (K
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16.3.3 The Member . \
ectet
a

Persons
t
b C the Sha1) Q&*
elow th Postg th 0
pos ' e u ap
ts Shall terms Pto Rs, 7 point
c ; be angd 1500/ -
ommittee nety €Onditjong e
. Oﬂed of thes
e

1c]
and E es 3
qu1pme nd ma .
nts terialg 4
Carrying out ty Needed £, Eh including Drygs
e e g .
value of Rs, g Pblectives of th pelsty and tor
« One ] e Soci
Provisions, akh at 4 time syp ®ty upto the
Ject to Bud
get
16.3.5

before
presenti
i, ng them to Treasury for p
i ayment .
bproper books and account f y
s for the

funds recei
eived and expended by the Societ
¥

16.3.6 He sh
all arrange for the audit of the accounts of
the S i 0
ociety by the auditors appointed by the
Governing Body of the Society.

16.3.7 He shall convene the meetings of the Governing Body,

the Executive Committee, the annual General Body
Meeting, the Extar-ordinary General Body Meeting

are the Agenda for the meetings

etc. He shall prep
bers. The

for the circulation to the concerned mem
e circulated

ed minutes of the meetings shall b

nd Documnets on behalf of
sign all Deeds &
6.8 et : ording t° the directions of the
cc

the gociety @
g pody ©

r the Executive Committee.

governin

re
essh e f the
16.3.0 Be ehe’l P[; cpe Governind pody meeting® ”
Committee an
society:- o
d the Socl
r be sued and defer
e [o]
16.3.10 He shall
11 legal oceed!"® €
119
__.‘
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Execution

of al1

meetings. Policies adopted
ed in diff

erent

Special Fina W 3’4
ncial Powers of the M
ember Secre
tar

To S

T anction expenditure upto R
u

thousand for a single work pees Two Lakhs and Fifty

. and R '
time for a numb upees Five L
i . akhs at a
of works in the same time which h
ich have

peen included in the Project

‘b. [o] Sanction ex emlilure
] P upto Rupees Two Lakhs and Flfty
t Ilousa =
nd on non Work items at a time in respect Of all

items oOr schemes which have been included in the

Project.

To sanction expenditure upto Rupees Fifty Thousand at a

time on all schemes or items which have not been

included in the apprOVed project.

ncy service on renumeration

job consulta
nd Fifty thousands -

d. To ganction
pbasis upto Rupees TWO Lakhs a

The aboVé four items shall be reported 1O the

Executive Ccommittee:
sal £ expenditure peyond the 1imits
e. An ropo .
. d pove shal be plaCed pefore the Executive
prescribe a
Committee for itS aPPfOVﬁl
- r
gary € q incul any extré ord1né y
pome Hember > i rati 1cation £ the Executlv
expenditur® subject h N  nin heee) o
i or govern Bo
Committeé
i e
of such expendlth
120 (9
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16-3-13 To do a1l such
o

h
and be exec T lawgy \\’\CJ
Uteq ¢ actg C
the obje OF the 88 may pe
Ctiveg of t aehievement necessary
BTy, Y or all

16.4.1 He/She shalj keep oy
eral

policies laig
down by the Executive Committee

16.4-2 He/She sh .
all prepare the annual balance sheets and
n

the state
ment of accounts, get them audited and

afterward
. S present them at the general body meeting
for approval.

17 Funds of the Society :

The funds of the Society will consist of the following:

1. Grants in aid, other grant of money, securities, fees,

negotiable instruments, other forms of assistance from
World Bank, UNICEF, WHO, Central and
National AIDS Control Organisation,

other sources,

State Governments,

other agencies and other local bodies.

2 Donations, contributions and gifts in kind or cash.

e Society shall be spent towards

ds of th
s Bl T ciety and

£ the aims and objectives of the So

the promotion O per than the following :

ot
shall not spent of any purpose

allowances and expenses to

18.1 The pay

e
or the administration of th

f
xpenses
18.2 The payment of © ing expenses:

£ the Society-

audit of the

§ 0

121 39
___‘
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AW

18-3 The Payme
nt f
— or any legal proceedings which the
an ;
e e o y member if authorised by the Society
par
for the pur ty when such proceedings are undertaken
i :Use of securing or protecting the rights
res
e & of the Society and its members subject to
of the Societies Registration Act, 1860.
-
18.4 Public
] ation of periodicals of magazines furthering
articularl i
vy the interest of the Society and its

members.

19 Accounts of the Society :

19.1 The funds of the Society shall be deposited in one of & (

more accounts opened with a nationalised bank. The

bank account of the Society will be operated by

following office bearer.

Member Secretary

iscretion may limit

utive Committee at its d
and only) the cash

10,000/~ (Rs. ten thous
e Secretary to meet

19.2 The EXec

upto Rs.

balance which may be held by th

sundry expenses of the Society.

iV

20 Financial Year @

The accounting Yyear for the Society will be from

h. The annual incomeé and expenditure

1st April to 31st Marc
nts and palance she

et of the Society shall be presented

accou
(five) months of

y meeting within 5

nnual general bod
duly audited DbY the

at the 8
ing yearl,

e of the account
he general body.

»the clos
competant auditor nominated by t
L.

122
w 16 -
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21 Keeping of Accounts .
> X
N

The Exec
utive ¢
: ommitt
er mainten ee s
pro? ance of accountg with hall arrange for the
respect to

,. ALl sums of mone
¥ received and expended b
y society and

the matters in
respe
pect of which recei
take place. eipts and expenditure

(=

9. AI sales a
| nd purchases of goods by the Society and
e

3. The assets and liabilities of the Society

22 Audit

The auditors appointed by the Governing Body of

e Society will will audit the accounts of the Society for

th
r of the Society shal

the

ensuing year. The audito 1 have
access to the books of the accounts and vouchers of the
o require such information

d shall be entitled t
r the

gociety an
n as he/she may thi

nk necessary fo

and explanatio
performance of his/her duties as auditors.

ive Committee :
#

23 Annual 1ist of Execul

year, 8 1ist of the office bearer

e in a every
all be filed wi

onc
th the Registrar

and members of the gociety sh

of the societys Dpaman.

24 Legal proceedings )

Th gociety may 5ué or be sued in the name of the
e I3
M S retary as bper the prDVLSiOH 1aid dowm under
ember ec
1860 K
Societies Registrat;on Act,
dment in the memorandum on rules will be
w o i under
- ? ccor nce ¥ procedure 1aid dovn
carried out 1P
i i Act 1860.
Societies Reg1strat10 -
S D),
___‘
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26. piscussion and adjust \Qﬂj
ment of affairs - Q ﬁi&

If the Soci
et
Y needs to be dissolved, it shall be

disSOlVEd as per .
e rafion & Provision laid down under Societi
egl ct es
R v 1860 and net amount remaining at the d
en

shall be donated to '
. . a Society or trust organisati ith
gimilar objects of the Society ' dom WA

o

7. Application of the Act

All t ;
. . ?e provisions under all the sections of the
gocieties Registration Act, 1860 as applicable to Ut

administration of Daman and Diu shall apply to this society.

28. Essential Certificate :

n"Gertified that this is the coorect cOPY of rules

and regulation of the Society.”

y shall be

and no

29. The income and funds of the societ

solely utilised towards the objectives of the society

portion of it shall be utilised for payment to the members

of the Governing Body or E
terest, dividend etcC:..

xecutive Committee by wWay of

profits, in except renumeration if any

allowed by the Government.

arry on its activity with

30. The Society shall not ¢€

the intention of making profit.

e i pe carried out
31. The activities of Society shall

only in India-

funds of the society shall be in

32, The inv |
d with the provisions of section 13(1)d read with
accordance
t.
section 11(5) of the Incomeé Tax AC
i irrevocable by the promoters.
3. The society is

pen to all
i of the Society are O
34. The benef1ts | %
casté, religions, gex etc-»

irrespective of )
124 {1/
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